
FIR No.463/2018
PS Alipur
U/s 279 IPC
State Vs. Abdul Sajid

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  filed  on  behalf  of  the

applicant/accused for permission to sell the vehicle no. DL-3C

AE 5202.

As per reply of the IO, chargesheet has already been filed

in  the  court  and  vehicle  in  question  is  no  more  required  for

further investigation in the present case. 

Considering the facts of the case and keeping in view the

submissions, present application is allowed and permission is

given to the applicant to sell the vehicle in question subject to

the condition that applicant shall deposit an FDR in the sum of

Rs.50,000/-  in the name of court  and same shall  be kept on

record for the purpose of giving compensation to the victim, if

required after the final decision of the present case. Moreover,

applicant  is  also  directed  to  file  an  affidavit  giving  the

undertaking that he will not dispute the identity of the vehicle in

question during the present  proceedings and also to  pay the



additional compensation amount, if any, as directed by the court.

Application stands disposed off accordingly.  Copy of the

order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



FIR No.166/2006
PS Alipur
U/s 457/380 IPC
State Vs. Sanjay Bhandari

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Heard. Perused. 

This  is  an  application  received from the concerned Jail

Superintendent for issuance of production warrants against the

accused Sanjay Bhandari.

Reply filed on behalf of the IO. 

As per reply of IO, accused Sanjay Bhandari has already

been discharged in the present case on 23.06.2006.

Considering the same, concerned Jail Superintendent be

intimated  accordingly  with  direction  that  accused  may  be

released from the custody, if not required in any other case.

Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



FIR No. Not known
PS Alipur
U/s Not known 
State Vs. Sehjad

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  filed  on  behalf  of  the  applicant/

accused Sehjad for status report/providing the copy of the FIR.

At this stage, Ld. Counsel for the applicant submits that

copy  of  the  FIR  has  already  been  received  by  him  and

requested for the withdrawal of the present application.

Considering the facts of the case and keeping in view the

submissions, present application is dismissed as withdrawn. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



FIR No.485/2021
PS Alipur
U/s 379/411 IPC
State Vs. Lakshay

07.07.2021
In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Lakshay.

Reply filed on behalf of the IO. Same is taken on record.

Copy  supplied.  As  per  reply  in  the  present  case  allegations

against the accused are under section 394/397/34 IPC.

At this stage, Ld. Counsel for the applicant submits that the

copy of FIR was not provided to him and he wants to withdraw

the present  application with  liberty  to  file  fresh bail  application

with relevant details.

Considering the facts of the case and keeping in view the

submissions,  present  application  is  dismissed  as  withdrawn.

However,  liberty  is  given  to  the  applicant  to  move  fresh

application, as per rules.  Copy of the order be given dasti, as

prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



CC No.4069/2020
Fullertone India Credit Company Ltd. Vs. Om Shyam Traders 
& Ors.

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: None 

Heard. Perused.

This is an application filed on behalf of applicant Fullerton

India  Credit  Company  Limited  for  seeking  directions  to  the

receiver to break the wall to comply the orders dated 06.01.2021

passed in the present case.

Put up for consideration on 24.08.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



CC No.4069/2020
Fullertone India Credit Company Ltd. Vs. Om Shyam Traders 
& Ors.

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: None

Heard. Perused.

This  is  an  application  filed  on  behalf  of  respondent  for

recalling of order dated 06.01.2021 passed in the present case.

Put up for consideration on 24.08.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



FIR No.59/19
PS EOW
U/s 406/420/120-B IPC

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

Principal District & Sessions Judge, North District, Rohini Courts,

Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO through VC
Ld. Counsel for the applicant

Heard. Perused.

This  is  an  application  filed  on behalf  of  the  complainant

seeking status report regarding the proceedings u/s 82 & 83 Cr.

PC issued against applicant/accused Bijender Singh Lather and

Joginder Singh Lather. 

It is submitted by Ld. Counsel for the applicant the present

matter is still pending before Hon’ble High Court. Ld. Counsel for

the applicant prays for calling report from the IO.

At request, let report be called from the IO for 18.08.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



FIR No.59/2019
PS EOW
Ram Niwas Lather Vs. State.

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO in person 
Ld. Counsel for the applicant

Heard. Perused.

This  is  an  application  filed  on  behalf  of  the

applicant/accused  Ram  Niwas  Lather  seeking  withdrawal  of

NBWs/proceedings  u/s  82  &  83  Cr.  PC  issued  against

applicant/accused Ram Niwas Lather. 

It is submitted by Ld. Counsel for the applicant the present

matter is still pending before Hon’ble High Court.

At  joint  request,  matter  is  simplicitor  adjourned  for

18.08.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021



FIR No.59/2019
PS EOW
Joginder Singh Lather Vs. State.

07.07.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO in person
Ld.counsel for the applicant.

Heard. Perused.

This  is  an  application  filed  on  behalf  of  the

applicant/accused  Joginder  Singh  seeking  withdrawal  of   the

proceedings u/s 82 & 83 Cr. PC issued against applicant/accused

Joginder Singh Lather. 

It is submitted by Ld. Counsel for the applicant the present

matter is still pending before Hon’ble High Court.

At  joint  request,  matter  is  simplicitor  adjourned  for

18.08.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/07.07.2021


